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11N THE cENTRAL ADINISTRATI yE. TRI BUNpJ HYDEPMAv bENCH AT 

M.A.M. 372/94 (Extentjoh of time) 
in 0,A.760/90. 

	

Date of Order: 17-6494. 	- 
t3etween: 

1. The Union of India, rep. by 
Secretary to GOvt.Min.or ±ence, 
South Block, New s1hi. 

2. Engineer-in-Cruet, Army Head Quarters, 
Kashmir House, DHQ PC, New Delhi-li. 

3. Chief Engineer, Southern Command, Pune-IjiL 001. 

4. Chief Engineer(P) Factory 
Parade Grounds, becunderabad-3. 

.. Applicants/Respond4nts 
arid 

Lanka Rama Mohana Sastry. 
04 	 Responuent,d4pplidant 

For the Applicants. Mr.N.v.Ramana, Addl.a3SC. 

For the Respondent: Mr.N.Ramamoharl Rao, Advocate. 

CORAM: 
THE HON'BLE MR.JUSTICE v;NEELAEIU RN) 2 vICE 

AND 

THE HON' bLE MR • IL RAN'.aRAuN : MEMBER ( AIflJ) 

The Tribunal made the following Order:- 

This is an application filed by the Respondents: in the 
OA praying tor extension of time till 30-6-94 for Impleme&igg 
the judgment in the above OA. Heard both the learned coun2els. 
Time is granted as prayed for. M. is accordingly alloweLL 

Leputy Regi trak{( ) CC 

To 

The secretary to Govt. Ministry of Ifence, 
Union of India, South Block, New i.elhi. 

The Euyirieer-in-Cnief, Army Head Quarters, 
Kashmir House, DHQ PC, New jjelhi-ii. 
The Chief Engineer, southern Connand, Pune-l. 

4, The Chief Engineer, (P) Factory Parade urounds, 
becunderabad-3. 

5. One copy to Mx.N.v.Ranana, Aadl.CGSC.CAT.Hyd, 
6. One copy to Mr.N.Ramamohan Rao, Advocate, CAT.Hyd. 
7. One spare copy. 

pvm 




